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MINISTRY OF AGRICULTURE

(Department of Agriculture and Coupeiation)

NOTIFICATION

New Delhi, the 6th August, 1993

G.S.R. 5J3(E).—Whcieas the draft rules further to amend
the Insecticides Rules, 1971 were published as lequired by
section 3fa or the Insecticides Act, 1968 (-16 c£ 1968), in the
Gazette of India, Part II, Section 3, Sub-section (I), dated iho
7th Dcccmbci, 1992, under the notification of the Govern-
ment of lndm in the Ministry of Agriculture, Department of
Agriculture and Cooperation, No. G.S.R. 913(11,), dated the
7Lh Decembci, 1992, for Inviting objections and suggestions
from all persons likely to be affecred thereby, before the
expiry of forty-five days frorrl the date on which the copies
of tho said notification, as published in the Gazette of India,
were made available to the public;

And whereas copies of the said Gazette were made avail-
able to the publio on the 26th Febiuary, 1993;

And vvhcieas objections' and suggestions received firm
tha public on the said draft have beeji considered by the
Central Government;

Now, therefoie, in exercise of the powers conleircd by sec-
tion 36 of the Insecticides Act, 1968 (46 of 196S), the Cen-
tral Government, after consultation wi'h the Cential Insecti-
cides Board hereby makes Lhc following rules, further to
amend the insecticides Rules, 1971, namely :—

1. Short title and commencement.—(1) These rules may bo
calleil the Insecticides (Amendment) JUiIes, 199."!;

(2) They shall uimc into'i'urco oil ti.e date of Iheir publi-
cation in Ihe Official Gazette.

2, In ;hc Insecticides Rules, 1971 (heteinafter refeml to ai
the said .mles), in rule 2, •

(i) lifter the existing clause (a) the following clause (c)
shall be inserted, namely :—

"tO "expiry date" means the date that is mentioned on
the container, label or wrapper aguinst the colgmn
'date of expiry';*'

(iij after 10 inserted clause (c), for clauses (d) and fe) the
following clauses jjiall be substituted, namely :—

"(d) "from" means a lorm set out in the First Schedule;

(•e) "laboratory'' means the Central Insecticides Labora-
tory;"

(ili) for clause (h) the following clause shall be sulstitu-
led, namely :—

••.ii) 'Pests" rt«ari9 any inlets, lodt-nts, fuiniri, wreds
and other foteti nf rlnnt or animal life not use-
ful to human beings;"

(iv) aftei so substituted clause (h), the following clauses
shall be added, namely :—

"(i) "primaly package" menus the immcili-ile pmL'ine
L-nntaiiiina tho insecticides;

(i) "mincipal"1 means the importer or manufacturer of
irrccticide, as iho case may be;

(k) "registration" includes provisional registration;

(1) "lural area" means an area which f&lh outside the
limits of any Municipal Corporation or Municipal
Committee or a notified Area Committee or a
Cantonment;

(m) 'Schedule" means a Schedule annexed to these
I ules;

(nj "secondaiy package" means a uaiAafic which is
neither a primary package noi a UansporleUion
package;

(ti) "section" means a section of the Act;

(p) "testing facility" means an opciatioiul unit vvhetc
the experimental studies arc being earned out oi
have been carried out in relation to submission of
data on product quality or on salety or on effi-
cacy, or on residues or on stability in storage of
the insecticides for which an application for re-
gistration is M klc;

(q) "transportation package" means the outer most
packnge used for transportation of insecticides."

3. In rule 6 of the said rules,

(i) for sub-rule (1), th« following sub-iule shall be sub-
stituted, namely :—

"(l)(a) An applicati.m for legislation of an insecticide
under the Act shall be made in Form 1 and the
Sdid Form including the verification cprtion, shall
be signed in case of an individual by tht indivi-
dual himself or a person duly authorised by him;
in case of Hindu Undivided Family, by the
Kaita or any peison duly authoiised by him; in
case of partnership firm b_y the managing partner;
in case of a company, by any person duly autho-
iised in that behalf by the Board of Directors;
and in any other case by the person in charge of
responsible for the conduct of the busidess. Any
change in members of Hindu Undivided Family or
pailners or the Board of Directors or the person
in chaige, as the case may be, shall be forthwith
intimated to the Secretary, Central Insecticides
Bodid and Registration Committee and the Licen-
sing Officer.

<h) The Registration Committee may, if neccssnry
diicct the inspection of the 'testing facility' fcr
c^abiishing the authenticity of the datn";

foi mb-rules (3) and («) I hi' tolkiw'iig tub-iuies1 shall
be fubslitutcd, namely :—

"O) The registration fee payable "shall be paid by a
demand draft drawn on the State Bank of Tndia,
F^ridabrtd, in favour of the Accounts Officer.
Directorate of Plant Protection, Quarantine and
Sloraue, Faridabad, Haryana.

(4) Tin certificate" of legislation shall be in Form II
or Form TIA, ;i< the case imy re ;nVt shall be
subject lo such conditions ns specified therein".

4. After rule 6 of the said rule?, the following nile shall
be iiv.clcd, naniclv :—

"6A T"IIIP of duplicate certificate of vrgiitra'ion-A fca
of riip?e.T five shall be paid for a .lupfii'ite copy'of
r certificate of registration if the original is defaced,
damaged oi lost".
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• 5. la rule 7 of the saj(', ruics :—

(0 MI sub-rule (1), after the woiv] "v liting", Ihe woids,
figures and letter "in Form 1IB, in duplicate" shall
he inserted;

(li) fui sub-rulo (4) the following t.iib-rnlc shall be *ub-
1 tituted, namrly :—

"(-Ji Tho fees payable for piefening an appeal shall bo
paid by a demand draft drawn on the Slate Bank
of India, Faudabad, in fd\our of the Accounts
Officer. Directorate of Plant Pioiection, Quaian-
(inc and Stoiajjc. Faridabad, Haryana",

6. In mlc 9 of ihe said rule;., foi sub-rule (4), the following
sub-rule1; shall be substituted, namley :—

"(1) A licensing officci may, after e'vl|ifi reasonable op-
poitunity of being heard, to the applicant, tcfuse to
plant any licence.

(4A) No licence to miinufacture an iiiasrticidc shall he
granted unless the licensing officer i* satisfied that
necessary platit and machinery, safety devices mid
liist aid facilities, etc., exist in Ihe premises where
the insecticide is proposed to be manufictuicd".

7. fn inlc 10 of the said rules,

(i) for sub-rule (2), the following sub-rule shall be
substituted, namely ;—

"(2) The fee payable under sub-rule (1) for the gjfcnt
or renewal of a licence shall be rupees twenty for
every insecticide for which the licence is applied,
•subject to a maximum of rupees three hundred,
There shall bo a separate fee for eacli place, if
any insecticide is proposed to be sold, stocked or
exhibited for sale at more than one place:

Provided that ihe maximum fee pa; able in repcet of
inseet'eides commonly used for household purposes and re-
gistered is such shall be rupees ten for every place :

Piovided further that, if the place of sale is esiublishcil
in ihe rural area1?, the fee shall be one-fifth of the1 fee speci-
fied in this sub-rule".

di) in tub-rule (3), after the words ''such place'", Ihe
words "and for every insecticide" shall be added;

(iii) in subirule (4), for clauses (iii) and (iv), tlic follow-
ing clause shall be substituted, namelv :—

''(iu) Where the licensee wants to sell, $tock or cxh bi-
ted foi sale or distribute any additional kvecticides
during the currency of the licence, he may apply
to the licensing officer for necessary endorsement
on the licence on pa)mcnl of fees specified in
sub-rule (2)".

(iv) after sub-rule (4), Ihe following sub-iule shall be
inserted, namely :

"I4)(i> Every person 'ahull alonjf with his application
for giant or icncwal of a licence to undertake
operations or shall, stock or exhibit for sale or d's-
iributc insecticides, file a certificate from the prin-
cipal whom he represents or des.itcs to i«iiietenL,

(ii) The certificate to be issued by the principal shall be
addressed to the licensing officer of the concerned
nreu and shall contain full paiticulars of the principal
including their registration and manufacturing licence
iiumbeis, full name and address of the ptrson pro-
posed to be authorised and afco the type or formula-
tions to be used in commercial pest control opera-
tions, sold, stocked or exhibited for sale or distribu-
tion.

(iii) In ordei to v-i rfy thj yt-nuiiicni^s or otherwise of
the certificate, the principal shall send to the I cens-
ing officer of the State where he intends to sell his
products a,n adequate number of copies of ihe speci-
men signature or the specimen signatuici' of the
persons authorised in writing to issue the principal's
certificate.

(iv) In case of suspension, revocation or cunccllut'on of
the cei tificatc, (ho piincipal shall forthwith in'.imate
the licensing officic having jurisdiction",

(\) foi sub-rule (5), the lolloping sub-rule shall be sub-
stituted, namely ;—

''(5) A licensing oflicoi may, aflci giving a le.i'-onable
opportunity of being heard lo the ap[ilic.int, ic-

fuse to cnint any licence".

S. After rule 10 of Ihe said i tiles, the following lules shall
be inserted, namely ;—

"10A. Segregation and disposal of date expiicd pestici-
des—

(a) Immediately after the date of expiry oil such
stocks after being segregated and stamped 'not for
sale' or 'not for use' or 'not for manufacture', as
Ihe case may be, shall be kept by the licensee in a
separate place specially demarcated for the purpose
with n declaration 'date-expired insect icidce,j' to be
exhibited on the conspicuous purl of the place.

(b) All such Mocks then shall be disposed of in such
a manner as may be specified from time to time by
the Cential Government in consultation with ihe
Central Insecticides Boaid.

10B. Special provision with regard to SuJphui—In icgard
to insecticides sulphur and its formulations, oil licences
bhall :—

(a) ubseive all precautions to prevent its then;

(b) report any such theft to the neatest police authori-
ties promptly; and

(el maintain a separate register showing names and ad-
dresses of nil the persons to whom it has b^en told
on distributed and the quantities to soki or dis-
tributed,

IOC. Prohibition against sale oi stotaye of Insecticides in
certain pi.ices—No person thall liuniiCaciure, sloic or c\posc
for sale or permit the sale or Moraqs of any insecticide in
I he same building where any articles consumable by Indian
beings or animals are manufactured,, stored Or c^pns-ed for
sale.
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Explanation.—Nothing contained in this rule will apply
to the retail sales of hou^huld insecticides from the
building wherefrom other articles consumable by
human beings, or animals are usually sold provided
such household insecticides have been registered as
such and arc packed and labelled in accoidance
with these rules."

9, In rule 11 of l,he said rules.

0) for clause (al and (b), the followinc claiucs shall
be substituted, namely :—

"(ul Any licence issue.1 or icnewed inder this chapter
shall, unless sooner suspended or cancelled, been
force for a period of two calendar years

Provided that the licence to manufacture insecticides', if
any, issued on the basis at provibion.il legislation granted
under sub action (3B) of section 9, shall expne on the
date oi" expiry of the provisional registration :

Provided further thut the licence fiHtileil bv endoricnunt
on the m.un licence under clause (iii) of sub-dule (S) of
rule y or under clause (iif) of sub-rule (4) of rule 10 or under
sub-rule (3) of mle 10A shall expire or be renewable along
with the main licence,

(,h) An application for the icnewal of a licence shall
be made bcfoie its expiry 'and if such an application
is made aftei the date of expiry but within Ihrec
months from such date, a late fee of-—

(i) rupees fifty for the fust month or port 'hereof,
rupees one hundred for the second month or part
thereof and rupees one hundred and fifty lor tho
third month or pait theieof in the case of licence

to manufacture insecticides oi to carry pest con-
trol operations;

(ii) lupecs tun for the fust month or pail thereof,
rupees twenty for the second month or part
thereof and rupee*, thiity for the third month or
part thereof, in case of any other licence,

shall be paid along with the application for renewal:

Provided that where the main pest control operation unit
or trie place of jalc is located m tho mud arens the late
fee shull be one-fifth of the said late fee •

Provided further that in case of death or disability of the
licensee the licensing officer may, after iccordiiiR rea.ons
in wnting, exempt the applicant irorn pavemnl of ihe late
fee.

FxpUnation.—(1) Whcie an application for mievi'al is
made before the expiry of the licence and the order legard'n?
refusal or icncwal is passed after the expiry of the licence,
the applicant shall be deemed to have been cirryii'E on his
biuincss in accordance with the expired licence till the dat»
of communication of the final order on that application.

(2) Where an application for renewal k made after tha
expiry of the licence with late fee, the applicant shall be
deemed to have been carrying on his business in accordance
with (he expired licence (fiom the date of expiry") till the
date of communication o£ the final order on tha; applica-
tion."

(ii) in clause (c), the words "and shall be deemed to
have expired if the application for renewal is not
made within a month aftei Us expiry" shall be
omitted;

fin) in chuise (d), for the words ''and on such iefucal
the fee paid for Such renewal and the puialty, if
any, paid shall be refunded to the applicant", the
woids "for reasons to be recuided in willing" shall
be Gubstituted.

10. In rule 13 of the said rules, after the woids ''vary or
amend a licence", the following wordi shall be inserted,
namely :—

"after satisfying himself that the Registration Committee
has amended the registration certificate and".

11. 1-or rule 15 of the said rules, the following rule shall
be substituted, namely :—

"11. Issuing cash memo and maintenance of leeordi—(.1)
All sales of insecticides shall be made by a bill or
cash memo in the form prescribed under any. law.

(2) All sales of insecticides made to a licensed manufac-
tuier (formulator or packer), stockist, distiibutor,
dtalci, retailer or to a bulk consumer shall be en-
teied insecticidcwise, m a register in Foim XIII and
a Siatcwise monthly ltturn of all sales to actual
ci.nsumeis shall be sent to the licensing officer, in
I i r m XIV within 15 days from ihe close of the
month.

(3) hvL'iy importer or manufacturer of insecticide shall
maintain a stock rogister in Form XV for technical
grade insecticides and in Form XVI for foimulate
insecticides.

(4) Without prejudice to the foifgomg, the Centul Go-
vernment or the Slate Government or tiny other
peison authorised by it may, by notice in
writing require any impoitw or manuLictui er or any
other person dealing in insecticides to furnish within
the time specified in the notice, such infoimotion with
respect to any insecticides or tmy batch thereof, in-
cludins the particiilan ov al1 perorn to vhom it
has been sold or distributed, at it may consider
necessary".

12. In iu)e 16 of the said rules, after the worda "or distri-
bute11, the word's "or cause to be transported" shall bo insei-
ted.

13. For rule 17 of the said rules, the followina rule shall be
substituted, namely :—

"17. Packaging of insecticides.—•( 1) Eveiy package cun-
taininfl Ihe insecticides shall be of a type approved
by the Registration Committee.
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(2) Before putting any insecticide into the primary pac-
kage, every batch thereof shall be analysed as per
the relevant vpecilk'aiions ot the manufacture thereof,
in accordance v>ith ihc appioved methods of analysii
and the result of such an analysis shrill be lecoided
in the icgister maintained for the purpose. If any
insecticide is put in the package it shall be presumed
that it is fit and ready for sale, dijtnbution 01 use
for which it is intended, notwithstanding the fact
that am further steps ore still required to be taken
to make it marketable".

14. Rule 18 of the said rules shall be renumbered as sub-
rule (1) thereof, and —

(i) in sub-rule (1) as so renumbered, after clause (I),
the following clause shall be instreted, namely :—

"(g) common name of the insecticide aj adopted by
the International Standards Organisation find
where such a name has not yet been adopted
such other name as may be approved by the
Registration Committee;"

(ii) after sub-rule (1) as so renumbered, the following
sub-rule shall be inserted, nemely :—

"(2) Two copies of the leaflets duly approved by the
Registration Committee and signed by the Secre-
tary, Registration Committee, shall be leturned to
the manufacturer and one copy of the State licen-
sing officer."

15. In rule 24 of the said rules, for sub-rule (2>, the follow-
ing sub-rule shall be substituted, namely :-—

"(2) In making the test or analysis of insecticides, it shall
be sufficient of the Insecticides Analyst follows that
specifications and the months of examination of
samples as approved by the Registration Committee."

16. In rule 25 of the said rules, for sub-mlc tZ\ the follow-
ing sub-rule shall be substituted, namely • —

"(2) The fee payabel for testing or analysing snmples re-
ceived from the Insecticides Inspector shall also be
ns specified in the Second Schedule ;

Piovided thai the Central Government may. aflci taking
into consideration to genuine difficulties of any parl-
ticular State Government, exempt fiom payment of
the fee for such period as it may consider leason-
ablc",

17. Tor rule 37, the following rule shall be suhjiituied,
namely :—

"37. Medicnl Kxaminalion.—(1) All persons who are
engaged in the work of handling, dealing oi other-
wise coming in contact with the insecticides during
manufacttire[formulation of insecticides ;or being

engaged spraying during operation shall he examined
medically before their employment and ntlenst
quarterly in the case of those engaged in manufac-
tuiinpiformulation units any yeaily in smy other
cases including operators while in si-nice by a
qualified doctor who is aware of risks to which such
persons are exposed. Particulars of all suUi persons,
including the particulars of their medical txsmina-
tion. shall be entered in ti legister in Form XVII

Wheie the insecticide in question is an organo-
jhosproioiJs compound oi a caibamate compound,
the blood eholineaterase level shall be measured at-
least once a month of all persons woiking in the
manufacturing units. The blood residue eslimation
shall be done once in a year in the case of persons
working with organo chlorine group of insecticides
in a manufacturing) formulation unit. In the case of
spraying people working with the pest control opera-
tor , the estimation of cholinesterase level [if work-
ing with organo phosphorous or carbamale com-
pounds) and blood lesidue (if working with organo
chlorine gioup) shall be conducted as and when
advised by the doctor as part of the general medical
test.

(2) Any pel son showing symptoms of poisoning shall be
immediately examined and given proper treatment".

18. In the Firsl Schedule to the said rules, —

(1) For T-oi m 1, the following Form shall be substituted,
namely : —

"FORM I

(See rule 6)

Application for registration of insecticides,

1. (a) Name, address and t.latus of trie applicant.

(b) Category of the industry—SSIiDGTD[MRTP|
FERA|others,

2. Address of he premises where the mnnuficture will
be done

3. The common name and trade name of the Imecti-
cides which the applicant proposes to import or
manufacture.

4. Whethei the application is for import or foi manu-
factuie :

(i) In the case of import please stale .• —

(a1 Name and ad.ircss of l!Te manufucttuer.

(b) Name and a.Jihcss of the supplier if he is duly

authorised by the manufacturer.

(c) Is the insecticide registered in the country—

(!"> of manufactuie.

(2) from which supplies are expected to be made.

(ii) In the case of mnnufaclute please stale :—
Where this insecticide is meant fo'- domestic con-
sumption or for export or for both.

5. In the case of formulation, the sources of supply of
technical grade material and its status of registration.
Chemical compo1 i'ion,

6. (i) Kind and name of active ind other ingredients
and percentages of each.

(n) Stability in storage fas per details specified by the
Registration Committee).

ftii) Shelf life claim.



?4 THF GAZHTTF OF INDIA: FXTRAORDTNARY [PART II—SFC. 3(\)]

7. Toxicity of the products to human beings, wild life, acquatic animals (toxicological data to be enclosed as
per details specified by the Registration committee).

8. The plant diseases, insects and other posions animals and weeds against which it is intended to be used.
(Published/authentic reports on bioefficacy of the insecticide to be enclosed as per details specified by the Regis-
tration Committee).

9. Instructions for storage and use including first aid and precautionary measures which are proposed for
labelling.

10. (i) Ten copjes of specifications for product, quality and methods of analysis for Technical/Formulated
compound (as applicable) and its residues.

(ii) Analystical test report for the product quality.

11. Seven copies of the proposed labels and leaflets (including all printed or graphic matter which will accom-
pany the package containing the insecticide) as per the insecticides Rules, 1971.

1?. Maner of packing.

13. Particulars of fee deposited.

Signature of the applicant
with seal
Verification

T, S/o

do hereby solomnly verify that to the best of my knowledge and belief the information given in the application
and the annexure and statements/ companying it, is correct and complete.

I further declare that T am making this application in my capacity as and
ttu't I am competent to make this application and verify it by virtue of ,
a photo/attested copy of which is enclosed herewith.

P l a c e _ _ _ - __ . Signature

Date— — — with s e a l — — — — . — —

Note ; The application form including the verification portion must be signed incase of an individual, by the indi-
vidual himself or a person duly authorised by him in case of Hindu undivided family, by the Karta; in case
of a partnership firm, by the managing partner; in case of a company, by a person duly authorised in that
behalf by the Board of Directors, and in any other case, by the person incharge of or responsible for the
conduct of the business";

(ii) after Form II, the following Forms shall be inserted, namely :—

"FORM II A

(See rule 6)

GOVERNMENT OF INDIA

MINISTRY OF AGRICULTURE

(Department of Agriculture and Cooperation)

Certificate of provisional registration of insecticides

C. Certified that the insecticide — - — — h a s been registered in the name of the person/

undertaking whose particulars are specified below provisionally for a period of two years effective from the d:ite

of issue :—

1. Name of person/undertaking :

2. Address :

3. Registration number :
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4. Name of insecticide :

(Brand name of trade name and chemical name or trade name and chemical namo of the insecticide, details
of composition).

5. Conditions, if any :

(i)
(a)

(iii)

New Delhi, the 19

Signature
Seal of the Department

FORM IIB

(See rule 7)

Appeal under Section 10 of the Insecticides Act, 1968

Central Government

To
The Secretary,
Ministry of Agriculture,
(Department of Agriculture and Cooperation),
New Delhi.

Appeal No. of 19

1. Name and address of the applicant :
2. Address of the Manufacturing Unit :
3. Name of the insecticides :
4. Date of order appealed against :
5. Date of communication of the order :
6. Whether the appeal is within limitation period :
7. Particulars of the fee deposited :
8. Relief claimed in appeal ;
9. Address to which notice may be sent to the applicant :
•Statement of Facts
*Grounds of Appeal

Signature (Appellant)
(Please give each ground in a separate paragraph and number it)

Signature (Appellant)

VERIFICATION

I •—s/o -the appellant, do
hereby verify that what is stated above is true to the best of ray knowledge and belief.

Date :
Place : Signature (Appellant)

]. The appeal must be preferred in duplicate and inn st be accompanied by a copy of the order appealed against.

2. The form of appeal, grounds of appeal and the form of verification must be a signed in case of an individual
by the individual himself or a person duly authorised by hmi.iii case of Hindu undividedfamilybytheKarta; in case
of a partnership company, by the managing partner; in the case of a company, by a person duly authorised by the
Board of Directors and in any other case, by the person inchargc or responsible for the conduct of the business"
1746 GI/93—4
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(iii) for Form III the following Form shall be substituted, namely :—

"FORM III

(Sec rule 9)

Application for the grant of licence to Manufacture insecticides.

1. Name address and status of the applicant :

2. Address of the premises where the manufacturing
activity will be done :

3. Name of the Insecticides with their registration number Name ofthelnseiticides Registration Date
and date for which manufacturing licence is applied No.
for (enclose copies of certificates of registrations duly 1.
signed by the applicant). ?.

4. Whether any registration is provisional, if so give particulars : 3-

;>. Details of full time expert *taff connected with the Name Qualification Experience
manufacture and testing of the insecticides in the above 1.
unit : 2.

3.

6 Whethei ail the facilities required under chapter VIII of the Rulei have been provided Give full details in a
separate Sheet.

7. Particulars of fee deposited :
Signature of the applicant

VERIFICATION

I •—— S/o < • •—-do hereby
solemnly verify that to the best of my knowledge and belief the information given in the application and the annex-
ures and statements accompanying it, is correct and complete.

I furthet declare that I am making this application in ray capacity as —and that I am
competent to make this application and verify it by virtue of • —
a photo/attested copy of which is enclosed herewith.

Date :
Place : Signature with seal."

(iv) In Form IV,—
(a) for item No. 3, the following item shall be substituted, namely :—

"3. Particulars of the fee deposited" :

(b) after the entries relating to "Date" and "signature", the following shall bo inserted namely:~

"VERIFICATION

I S/o^— * do hortfoy
aolomnly verify that what is stated above is true and correct to the best of my knowledge and belief.

I further declare that I am making this application in my capacity as . and that I am
(cognation)

QompateiU to malo this application and verify it, by virtue of a photo/attested copy
of which is enclosed-

Date:
Placa:

Signatufo with SoaV"
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(v) in Form V, in item 3. the following shall bo addod at the end namely:-^

"Provided such sales are made from or storage is done in the factory promises",

(vi) in Form VT, items 4 and 6 shall be omitted:

(vii) in Form VIII.—

(a) item 3 shall be deleted.

(b) for condition No. 3, the following condition shall be substituted, namely:—

"3. No insecticides shall be sold or distributed except in packagos which are or may be approvod by the
Indian Standards Institution from time to time.

3B. If tho licensee waats to soil, Stock or exhibit for sale or distribute any additional insecticides during tho
currency of the licence he may apply to the Licensing Officer for issuance of separate licences for each
insecticide on payment of the prescribed foe";

(vii) f5r Forms XIII, the foliovvins Forms shall be substituted namely:—

FORM XIII

(See rule 15)

Register o( Sales made to the bulk consumers, insecticides wise

SI.
No.

Date Name of the
insecticides
with Its strength
and brand name

Name of the
manufacture!

Batch
No.

Date of
expiry

Name of the
purchaser witl
full address

•Licence No.
I of Purchaser

Quantity sold
Size No. of
Quantity of
packs the sold
pack.

Remarks

•In case of bulk consumer give number and date oi the order.

FORM XIV

(See rule 15)

Monthly return of sales of Insecticides made to the bulk consumers of the state of— —••— for the period f rom—
„ __ _ _ _ ^ _ J _ — - . . to ___ ^ . 19

SI.
No.

Nome of the
insecticides
with its Brand
name strength
and the type of
formulation

Manufactured
by

Batch
No.

Date of
Expiry

Name of the
purchaser with
full address

•Licence
No. of
purchaser

Size of pack No. of pack
sold

Quantity.

Signature

VERIFICATION

I do hereby verify that what is stated above is true to the best of my knowledge and belief based
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on information derived from the records. I further declare that I am coinpotent to aud verify this statement in iny capac ity a s - —

« —-*—(Designation)

Signature—.—• .

Seal .

•In the case of balk consumer give number and the date of the order.

FORM XV

(Sec rule 13)

Stock Register of 1 echnical Grade Insecticide- —.—

Date Opening
balance

Quantity
Imported

Quantity
manufactured

Total Quan-
tity (2+3+4)

Quantity 9old

(Quantity in metric ton)

Quantity uti-
lised for
formulation

Total quantity
(6+7)

Closing
balance

FORM XVI

(See rule 15)

Stock Register of Formulated insecticide • •

SI.
No.

1

Opening
balance
of Tech-
nical
grade in
pesticide

2

Technical
grade insec-
ticide Im-
ported/ pur-
chased/
diverted

3

Total
technical
grade Col.
(2+3)

4

Total tech-
nical grade
used for
formula-
tions.

5

Balance of
technical
grade Insec-
ticides (4+ J)

6

Opening
balance of
formulations

7

Quantity
formulated,
imported

8

Totalfor-
/ mulated

Qty (7 1-8)

9

Quantity
sold

10

Closing
balance

11

'Triplicate"

FORM XVII

(See rule 24)

I.

2.

3.

4.-

5.

6.

.Rupert of Insecticide Analyst

Name of the Insecticides Inspector, from whom samples have been, received.

Serial No. and date of Insecticides Inspector's Memorandum.

Number of the sample.

Dat« ofreceipt.

Name of the Insecticides purporting to be continued in the sample.

Condition of the seals on the package : state whether:—

(i) trie sample was properly sealed and fastened

SI. No. •
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(ii) the seal was intact and unbroken:

(iii) the seal fixed on th'' containei and the outer cove? of the sample tallied with the specimen impression of the
seal separately sent by the Insecticides Inspector; and

(iv) the sample was in a condition fit for analysis.
7. Date of the test 01 analysis.
8. Result of test or analysis with protocols of test applied.

VERIFICATION

I certify that I have analysed/caused to be analysed the afore mentioned sample, and declare the result of ana-
lysis to be as above.

Signed this day of 19

(Signature with Seal)
Insecticide Analyst

FORM XVIII

(See rule 30)

Order under Section 21(l)(d) of the Insecticides Act, 1968, requiring a person not to dispose of any stcck i:
his possession.

Whereas I have reason to believe that the stock of in your possession cc(aT<
below, is being distributed, sold or used in contravention of the provisions detailed telew is being distntutcd. rc"
or used in contravention of the provision of section — -of Insecticides Act, 1968, oi

of the Insecticides Rules, 1971.
I hereby require you under section 21(l)(d) of*the said Act to stop the distribution, sale or use of the sail

stock for a period of— days from this date • — —

Details of stock of Insecticides/Formulation.

Date :
1.
2.
3.
4.
5.
6.

Date.
Insecticide Inspector

Seal

FORM XIX
(See rule 32)

Form of receipt for the seized insecticides

Receipt for gtock of insecticides seized under section 21(l)(d) of the Insecticides Act, 1968

The stock of the insecticide detailed below has this day been seized by me under the provisions of section 21(l)(d)
of the Insecticides Act, 1968, from the premises of — ' • •— situated at ——

Details of th" insecticide seized are:

(a)
(b)
(c)
(d)

Date.
Insecticide Inspector

(Office Stamp)
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FORM XX

(Soo rule 33)

Intimation to Person/Licensee from whom sample is taken

To

I have this day taken from tho promise? of —situated at • samples of
tho Insooticidos specified below for tho purpose of test or analysis.

Dato:
Insecticide Inspector

Details of samples taken
Dato:

Insecticide Inspector

FORM XXI

(See rule 34)

Memorandum to Government Analyst

From

To
The Government Analyst

The portion of sample/container described below is sent herewith for test or analysis under rule 34 of the Insec-
ticides. Rules, 1971. The portion of sample container has been marked by me with the following mark:

D«tails of portion of sample or container with name of insecticide which it purports to contain.

Date;
Insecticide Inspector

(Seal)

FORM XII

(See rule 37)

Register of persons engaged in connection with insecticides and their periodical meJical examination for the
>ear 19 .
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SERIAL NO. — —

Name . Age

Fxther's/Husband's name- Full address
Sex Identification mark —
Date of appointment Occupation : (Please specify the nature of duty)

1. Past 2. Present

PAST HISTORY

Illness

1

Poisoning

2

Allergy

3

Exposure to
Pesticides
(compound)

4

No. of years/
reason

5

Remarks,
if any

6

FAMILY HISTORY

Allergy

1

Psychollogica] disorders

2

Gaemorhagic disorder

3

PERSONAL HISTORY

Smoking

1

Alochol

2

Other addiction

3

OBSERVATIONS

Medical Examination Pre-employ-
ment examina-
tion

I. GENERAL EXAMINATION
General body Limit
Weight

End of I st
Quarter i.e.
after 3 months

After 2nd
quarter after

6 months

After 3rd
quarter nfter
9 months

End of year Remarks
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Pules
Blood pressure
Respiration
Anaemia
Dadema
Jaundice
Skin condition
Temperature
Fatigability
Sweating
Sleep" '
Urination

II. GASTRO INETESTINAL

Nauscx
Vomiting
Appetite
Taste
Pain in Abdomen
Bawel movement
Liver
Spleen

in. CARDIO RESPIRATORY

Nasal discharge
Wheeze
Cough
Expectoration
Tightness of chest
Dyspnoea
Palpitation
Heart
Cyanosis
Tachycardia

IV. NEURO MUSCULAR

Headache
Dizziness
Irritability
Pulse
Twitchings
Tremor}
Convalsion
Parancsthcsia
Hallucination
Unconsciousness
Deep reflexes
Superficial reflexes
Co-ordiriation

V. EYE

Pupil
Lachrymation
Double Vision
Clumped vision
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VI. PSYCHOLOGICAL

Temperament
Judgement
Nervousness

VII. KIDNEY
Kidney condition.

VIII. INVESTIGATION
Blood Hb%
Blood D.C
*Scrum cholinettftrago
Serum Bilirubin
Urine routine examination
Urine microscopic
X-rav of chest—

*Serum cholinesterage level should be measured in monthly intervals in case of organophasphurus/carbamatic
group of insecticides. General remarks of the Doctor in the light of the above examination:

Advice given to . 1. the patient:
2. the Employer:

Steps taken by the Etnployer as per Doctoi 's advice:

Signature/Thumb Impression of:

1. Doctor.
2. Employes:
3. Employor/raanufactufe:
4. Licencing oflftoet at tho time of inspection

N.B. In organochlorine group of insecticdes the blood residue estimation should be done oncece a ycaf.

22. For Second Schedule to the said rules, the following Schedule shall be substituted, namely:

"THE SECOND SCHEDULE"

(See rule 25)

Fees for testing or analysing the samples of insecticides.

SI.
Nc

1

(A)

I.
•y

3.
4.
5.

6.

Name of insecticide
i .

2

Insecticides

Aldrin
AlHrin

Aldrin
Aldicavb
BHC (HCH)
BHC (HCH)

Type of formulation

3

Technical

Dusting powder
Emulsifiable Cone
Encapsulated Granules
Technical and Refined

Dusting Powder

Testing as per
Bureau of Indian
standards
specification

4

1306—1974

1308—1984
1307—1982
9371—1980

560—1980

561—1978

Testing charges
(Rs- in)

5

200.00
195 00
240.00
320.00
210.00
195.00

1746 OI/93—5
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1

7.
8.
9.

10.
11.
12.
13.
14.
15.
16.
17.
18.
19.
20.
21.
22.
23.
24.
25.
26.
27.
28.
29.
30.
31.

A.
35.
36.
37.
38.
39.
40.
41.
42.

43.
44.
45.
46.
47.
48.

49.

50.

51.

52.

53.

54.

55.

56.

57.

58.

59.

2

BHC (HCH)
BHC (Gamma isomer)
Carbaryl
Carbaryl
Carbaryl
Carbaryl
Carbofuran
Chlordane
Chlordane
Chlordaac
DDT
DDT
DDT
DDT
Diazinen
Diazinon
Diazinon
piazinptt
Dichlorvos
Dichlorvos
DiQiutheate
Dimotheatc
Endosulfan
Endosulfan
Endosulfan
Endosulfan
Fonitrothion
Fonitrothion
Fonitrothion
Fonitrotbion
Fenthion
Fenthidii
Fenthion
Formcthion
Hopt chlor
Hopt chlor
Hept chlor
Lindane
Lindanc
Malathiorj
Malathion
Malathion
Malathion
Methyl Patatnion
Methyl Parathion
Methyl Parathion
Methyl Parathion
Monocrotophos
Monocrotophos
Nicotine Sulphate
Oxy dometon-Methyl
Oxy dometon-Methyl
Phenthoate

3

Wettable powder
Emulsifiable Cone
Technical
Dusting Powder
Wettable powder
Granules
Encapsulated Guranuleti
Technical
Dusting Powder
Emulsifiable cone
Technical
Dusting powder
Wettable powder
Emulsifiable cone
Technical
Wettable powder
Emulsifiable Cone
Granules
Technical
Emulsifiable Cone
Technical
Emulsifiable Cone
Technical
Emulsifiable Cone
Dusting powder
Wettable powder
Technical
Dusting powder
Emulsifiable cone
Granules
Technical
Emulsifiable cone
Granules
Emulsifiable cone
Technical
Dusting powder
Emulsifiable cone
Technical
Granules
Technical
Dusting powder
Wettable powder
Emulsifiable cone
Technical
Dusting Powder
Emulsifiable Conccurtrate
Technical
Technical
Soluble liquid
Sulution
Technical
Emulsifiable concentrate
Technical

4

569—1978
632—1978

7539—1975
7122—1984
7121—1984
9368—1980
9360—1980
2863—1961
2864—1973
2682—1984
563—1973
564—1984
565—1984
(533-1985

1833—1980
2862—1984
2861—1980
9362—1980
4929—1978
5277—1978
3902—1975
3903—1984
4344—1978
4323—1980
4322—1967
4324—1967
5280—1969
7126—1973
5281—1979
9365—1980
7950—1976
7948—1976
9353—1980
8926—1976
6432—197?
6429—1981
6439—1978
1592—1986
9370—1980
1832—1978
? 558- -1978
2569—1978
2567—1978
2570—1980
8960—1978
2865—1978
9372—1980
8025—1983
8074—1983
1055—1984
8258—1976
8259—1976
8293—1976

5

220.00
240.00
235.00
195.00
230.00
270.00
220.00
95.00
95.00

165.00
130.00
95.00

120.00
140.00
110.00
120.00
140.00
170.00
210.00
205.00
210.00
240.00
110.00
140.00
95.00

120.00
120.00
95.00

105.00
170.00
210.00
240.00
270.00
140.00
115.00
95.00

140.00
220.00
270.00
220.00
230.00
265.00
205.00
220.00

95.00
240.00
120.00
175.00
185.00
60.00

100.00
140.00
120.00
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1

60.
61.
62.
63.
64.
65.
66.
67.
68.
69.
7a
71.
72.
73.
73a,
74.
75.
76.
77.
78.
79.
80.

(B)
81.
82.

( Q
83.
84.
85.
86.
87.
88.
89.
90.
91.
92.
93.
94.
95.

96.
97.

98.

99.
100.
101.
102.
103.
104.
105.
106.
107.

2

Phenthoate
Phorate
Phorate
Phosaloi'je
Phosalone
Phosphamidon
Phosphamidon
Propoxur
Pyrethrum
Pyrethrutn
Pyrethrum
Quinalphos
Quinalphos
Quinalphos
. Quinalphos
Thiomoton
Thiomoton
Temophos
Temophos
Trichlorfon
Trichloron
Trichlorfon
Arcaricides
Dicofol
Dicofol

Fungicides

Carbendazim (NMQ Technical
Carbendaziiu
Copper Oxychloridc
Copper OxychJoridc
Copper Oxychloride
Cuprousoxide (Fungicidal grade)
Edlophenphos
Edlophenphos
Ethyl Mercury Chloride
Lime Sulphur
Mancozeh
Mancozeh
Methoxy ethyl mercury chloride

(MEMC)

Pentachlor Onitrebcnzene (Quintoane)
Pentachorlonitrc-benzenet
(Quintoine)
Pentachloronitlc-bcnzeonc
(Quintozine)
Pcnyl mercury acetate
Sulphur
Sulphur
Thirom
Thiram
Zineb
Zineb
Ziram
Ziram

3

Eniulsifiable concentrate
Technical
Encapsulated Granules
Technical
EmulSiifiable concentrate
Technical
Soluble liquid
Technical
Emulsifiablc concentrate
Extrrct
Larvicidal Oil
Technical
Dusting Powder
Emulsifiable concentrate
Granules
Emulsifiable concentrate
Concentrate
Technical
Emulsifiable concentrate
Technical
Dusting Powder
Granules

Technical
Emulsifiable concentrate

Wettable powder
Technical
Dusting powder
Wettable powder
Technical
Technical
Emulsifiable concentrate
Technical
Solution
Technical
Wettable powder
deed Dressing

Technical
Dusting powder

Wettable powder

Technical
Dusting powder
Wettable powder
Technical
Wettable powe'er
Technical
Wettable powder
Technical
Wettable powder

4

8291—1976
7976—1976
9359—1980
8488—1977
8487—1977
4598—1968
6177—1981
8496—1977
4808—1982
1051—1988
6014—1978
6072—1983
8029—1984
8028—1976
9366—1980
3905—1966
3904—1966
8701—1978
8498—1977
7945—1976
7945—1976
9364—1976

5278—1969
5279—1969

8445—1977
8446—1977
1486—1978
1506—1977
1507—1982
1682—1973
8954—1978
8955—1978
2354—1983
1050—1984
8707—1978
8709—1978
2358—1984

7985—1976
7944- -1976

7948 -1976

2126—1973
6444—1979
3383—1983
4328—1982
4766—1982
3998—1981
3899—1981
3900—1975
3901—1975

5

140.00
120.00'
220.00
210.00
240.00
100.00
85.00

120.00
115.00
85.00

115.00
220.00
195.00
250.00
270.00
140.00
120.00
210.00
240,90
120.00
95.00
17.00

100.00
105.00

200.00
220.00
185 00
95.00

110.00
125.00
220.00
240.00
110.00
135.00
100.00
155.00
70.00

210.00
195.00

220.00

95.00
70.00

130.00
95.00

105.00
75.00

130.00
75.00

105.00
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1

(H)

108.
109.
no.
111.
112.
113.
114.
115.
116.
117.
118.
119.
120.
121.
122.
123.
124.
125.
126.
127.

(F) ;
128.

(G)
129.
130.
131.

132.
133.
134.
135.
136.
137.

2

Herbicides
Alachlor
Alachlor
Butachlor
Butachlor
Butachlor
Dalapen
Dalapon
2, 4—0
Diuron
Dipron
Fluchlorapin
Fliichlorapin
MCPA
Nitrofcj
Nitrofen
Paroquet dichloridc
Propalnil
Propenil
Triallate
Triallate

Plant Growth Regulators
Chlormoquat chloride

Fumigants
Aluminium Phosphide
Ethylene dibromide
Ethylcne dichloride Carbon Tetrach-
loride mixture (3 ; 1' V/V)
Methyl bromide
Warfarin
Warfarin
Warfarin (Sodium salt)
Warfarin (Sodium salt)
Zinc Phosphide

3

Emulsifiable cone
Granules
Technical
Emulsifiable cone
Granules
Technical
Wettablc powder
Technical
Technical
Wettablc powder
Technical
Emulsifiable cone
Technical
Technical
Emulsifiable cone
Sail Quaue Solution
Technical
Emulsifiable cone
Teohnical
Emulsifiable cone

Technical

Tablet
Technical
Technical

Technical
Technical
Bait Cone
Technical
Soluble liquid
Technical

4

9354—1980
9361—1980
9355- 1980
9356—1980
9962—1980
8267—1976
8286—1976
4321—1978
8702—1978
8703—1978
8958—1978
8959—1978
8494—1977
8956—1978
8957—1978
8397—1977
8071—1976
82 27—1976
9557—1980
9858—1980

8961—1978

6438—1980
13U—1966
634-1965

1312-1980
5558—1970
5540—1970
5551—1970
7168—1973
1251—1984

5

240.00
170.00
210.00
240.00
170.00
180.00
170.00
130.00
110.00
120.00
200.00
240.00
135.00
210.00
240.00
200.00
200.00
205.OO
210.00
240.00

135.00

60.00
95.00

130.00

85.00
185.00
160.00
185.00
260.00
60.00

The fees for test or analysis in respect of insecticides or their various formulations other than the ones
specified in this schedule shall be as follows unless otherwise specified by the Central Government by any other
officer authorised in this behalf from time to time.

1. Technical Grade Rs. 1160.00
2. Dusting Powder Rs. 125.00
3. Wettable Powder Rs. 160.00
4. Emulsiflable concentrate Rs. 205.00
5. Granules Rs- 225.00
6. Other formulations Rs. 210.00"

Foot Note : The principal rules were published vide GSR. 1650(E), dated the 30th October, 1971 ar d subsequently
amended vide No. GSR. 474(E), dated the 24th July, 1976, GSR. 736(E), dated the 9th December,

1977
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